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THE CENTRAL ADMINISTRATIVE TRIBUNAL 9

C.A.No. 1163 of 1988

1) Dhani Ram , Y8 (decaased ) f';_
2) Jﬂdiﬂh Prasad PR s 0 lppliﬁaﬂt
Vs . '
D.RuMey Central Railway ,Jhanai o
and another von Pau Respondenta
~3=8508 tuSom
HON'BLE MR MAHARAJDIN, MEMBER - J
“v , This is an epplication under Section 19 of the -

~ Administrative Tribunal Act, 1985 seeking the velief for

Sompassicnats sppointment ur gpplicht No,2,

' , . iuant Ne.1, fnthu- nf

pld. :anﬁa?ﬂaz,gfbng :

having putt ,J.n '  was .glclﬂld
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| % he made constant approech to respondent No.1 for providing
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*‘ alternative jub on any suiteble post, but the same was not
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appaintment to his son, epplicent NO.2, which hes also been

{

rejected, Hence he has cams up before this Tribunal |

ﬁﬁark;ng the relief to p::-'i:uidn nmpm'i.nnatu agpoi.ntmanf; ’
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to his son, applicant yo.2," : *'
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The respondents filed cmmu Affidavit and resisted
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the claiu nf ths appunnnt. on the grnund that acoording to

Circulas Nu. E(nc)xzr/?a/mz/r dated 07-04-.33. the employment

on campassionate ground to the wards of the railway employees
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“ﬁﬁmr unfit (amemrn Hmd g,.z)‘ Mae Bated that.

- consicdered, He made request for providing compasai onate y
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which had been medically decoteqorised aftep campletd on

of 55 yeers of age cannat be provided,

The Railway Board had decided that the appaintments

of the wards of the ralluay employse who has baen medically

‘ ‘ dacategorised after completion of 55 years of age, may be

referred to Hgad Quarters for coneideration. The case of thse

applicent wes referred to Head Quarters and the request was
turned down vide letter dated 24-10-1986, The respondents
éﬁ- have stated that screening to offer any alternstive job tg

Y

medically decategorised employee is being dma and efforts
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& made to offer them suiteble alternative job, Applicant |
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Mo.1 Dhani Ram was also called for scresning on 02-06-86,

| vu he was NOt Toumn

e
itable for any job equivalent to tha

post which he had already hald, but he wes settled s
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effect frl:nlﬂd-ﬂ'?-ﬂﬁ. in a letter dated 13-02-87 the
gpplicant No,1 was infnrﬁud that since he attained the age
of 57 years 7 months et the time of medically decategorisation,
thaig,fqu, the job to his son on compassionate ground cannot
be provided, The aspplicant No,1 heﬂ alsmost camplsted

the full term of his service as only five months were

left in his retirement on qttainir;g tha age -'nf' superannyation,
The palicy for providing nﬁupusimuta gppaintment is

based upon the concept uf’_‘ ulifara 8tate gnd while providing
 the campaseionate sppointment certein conditions are to

be fulfilled, such as the family of the medically

decategorised employee is in distress and indigent
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femily., The applicant No,1 had served the railway for

38 years and he has been gettled upd on attaining the age
af 57 years 7 months, as such, ha yas entitled to get
all retiral benefits 8uch as pension, gratuity at;c.,

therefore, the condition of the family of the appél'.‘;;q\ta

is neither indigent nor in distress and in these circumstances

the Railuway Administration has rightly refused ta provide
Y
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the compassaionate eppointment to applicant No,2, whudil

- 90n of medically danat;nguriaaﬁ énployee, '&
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In view of the diqg:inj.&za uga above I find tﬁi’t
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with no order as to cost,
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